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goods arc manufactured 11 hiL·h look like the· 
original ones. What. measure" han· bc:en 
faken in this regard ? 

[ r:nrdish] 

SHRI M. ARUNACHAl~AM : Sir. this 
is a de-licensed sector and we are· making 
<;a :e and production of spurious parts a 
...:ogn it.a Ii le: ollcnce. . We· have ref'el'!'t'd. the 
matter to !he Law Min.istry. Trade Marks 
Act rnay also be amended io provide. more 
·stringent punishment. This is also under 
the C()nsid<.:ration ·of !he Govcrnmc11t. Apart 
from lh<il we have given e.,cisc duly conces-
sions and also allowed collaborations with 
foreign technology. What else can we do ·1 

{ Trn11.~ la r ion] 

SHRl MOHD. MAHFOOZ AU 
KHAN : It is all right. But it is not an 
answer to •;ny question: 'I ou have 111ctioncd 
al1out de-licensing. 

MR. DEPUTY-SPEAKER : 1-k ha-. 
.already mentioned that they are taking· 
necessary action to punish those peopk 
through law lo see that inf'crior quality pro-
duct i>. controlled am! "upcrior 4ua I ity pares 
a re promoted. 

[ Tn111sla 1 io11] 

SHRI MOHD. MAHFOpz ALI 
KHAN : But the spurious parts woul<l 
continue to be manufactured. Against how 
many 111a11ufacturers of spurious parts have 
you taken action .and what punishment has 
been awarded to them ? The Government 
machiner)< itself is rcsponsihlc for the manu-
facture of spurious components. In !he 
workshops. your own vehicks are not littcu 
with original parts ::ll1hough the pric..:s of th1: 
original ones are charged from you. Thus 
the manufactures of the spuriou-; parl~ make 
more 't>rolit lhan the manufactures of the 
original parts. Hence. l want to ask as to 
what is being done to curb !he mcn<icc of the 
marketing of spurious co.mponents? 

SHRl BALKAVJ HAI RAG I 
Mr. Deputy Speaker, Sir. the -hon. Minister 

- should understand· what it implic:s. It 

means that th.: spurious C('1llponents are the 
cause of breaking 11 p of the Lok Da I Pa'rty 
every<lay. 

SHRI M. ARUNACHALAM : Sir, as 
far as our Department is concerned we have 
not conducted any study. Press report is 
on the basis of a study conducted hy a rri-
vatc agency. We have asked the Association 
of Component Manuf"actu1-es to take certain 
measures and have seminars to bring ;1ware-
ness amongst the consumers. 

[ Tru ns Ii 1 r ion] 

SHRr MADAN PANDEY : Mr. Deputy 
Speaker. Sir, the dupliL·ate parts are being 
sold in the market with the knowledge of 
the hon: Minister. The vehicles which are 
<>ent for rerair are fitted With sub-standatd 
dup licalc parts ;11HJ what the hon. Minister 
has ')lated is not going to solve the problem. 
1 want. lo know from the hon. Minister 
whether the Government is con'iidcring 
amendment or the relevant law in onJer to 
ensure strict action against the manufactures. 
of the -;ruriou~ or dupficale components ., 

SHRI M. ARUNACHALAM : Sir, 
have alrc;tdy sail.! that we have taken up 
this matter with the' Law Ministry and we 
<trc comidcri11g it. 

SHIU NAWAL KISHORE SHARMA: 
Is the Minister aware that with the intro-
duction uf the Consumer Protection Act 
action can he taken against a 11 these spurious 
manufactures ? 

If ~o. wouJJ he initiate action under 
thi.-; Ac!·_> 

SHH.I M. ARUNACHALAM : Str. 
don't think it will come under the Consumer 
Protection Act. If there 1s ·any pos.-.,ihility, 
we w ii I "tudy it. 

U. S Court .Jiidgernent in Bli-0pal Gas Cas~ 

•91, DR. DATTA SAMANT : 
DR. B.·L. SJ-JAILESH : Will the 

Minister of INDUSTRY be pleased to stale: 
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(a) whether it is a fac1 that Federa I· 
Appeal Court of New York ha:- reversed the 
Lo"er court order and given decision o.n 
14th January, 1987 that the case of Bhopal 
ga'> kak tragedy might continue in the 
United States; an<l 

cbf if so, the steps Go\·crnment propose 
to take regarding this judgement in order to 
iCt fair compcn,.;a tion LO Rhopa I gas tragedy 
victi~m~ '.' 

THE MINISTER O~ STATE IN THL 
DEPARTMENT OF CHEMJCALS AND 
PETRO-CHEMICALS JN TH"E MINISTRY 

.OF IND.USTRY (SHRI R. K. JAl- · 
CHANDRA SINGH> ; ,(a) No, Sir. 

( h) A If possible steps are being taken 10 
obtafo fn ir compensation for the Bhopal gas 
tragedy victims. A suit has already been 
lilcd in the Court of District Judge, Uhopal. 

DR. DATTA SAMANT: Sir, about 
twu years have passed. 3.<JOO-so-callcd 
olli1.·i~1 lly~ -have died and 2.000 are now the 
victims. I don't knmv what is the figure 
and we are discussing in 'thi~ House for the 
last 2-3 years .. I think. as per my knowledge, 
initi'ally son1e few hundred ru·pees \\ere 
gi\ en t(1 each. Otherwise they have not 
received anything and all these leaders. 
discussions arc going on. 

On the contnuy, after the decisions on 
the Hhopnl case. the m<mugement ha<.( 
arpwached the US Federal Court amJ 
GO\crnment has given advocate:--. incluJing 
Mr. Michael Ciresi. The whole argument 
or this CarbiJe in the US Federa I Court is 
that ... his is one or our multi-national ~ubsi­
diar). So. \\C are not I iable for \\hate\ er 
occurred. \\·c ha\c take11 all potential 
mea~tm .. ·s \vhilc dca li11g with this plant". 
ThJt Court hCis hcarJ cm the 14th February 
that thi~ ca~c "can he heard" --it is nol 
.:ompulsory. Subsequently the. Central 
G11\·cnimc11r has given the advocate and he 
ha'> 11 lcd against the a11idaYit. 

'V1R. O[:PUT'I -SPtAKER Pu 1 )'Otll' 

question. \\.hat <It) Y<'ll want ., 

DR. DA.11 A SAMANl Ami 
1hc advantage ol' the 
Dclh; SupH.:rnc C(·lir t 
h.1ppencd ;111ywh,Tc 

Shrir;.im case 
th;d whalc\er 
1h1.• empll1:i-p· 

toking· 
in the 
th111gs 

IS IC~-

ponsiblc. I have got a II these documents. 
the New York. Times cutting, etc. How is 
Government saving it is not'! It is such a 
vital question a·~d an important one about 
whal happened two years back. 

Thcrcferc, I um asking the Government 
whether• this is~ue was raised in the US 
l-cderal Court'! Whether the Court has 
given a directi\e that it can he heard'! 
Whe'ther the Uovernment has appointed 
again Michael Ciresi and some advisers ther·e 
and again·lilJing your. case taking the advan-
tage of the Shriram versus .the Surreme 
Court case that it is liable '? Whether these 
a re the fac L~ or not ? 

SHRI R. K.. JAlCHANDRA SINGH ; 
·Sir, !he hearing before the Federa I Appeal 
Court in New York ·is· not the Shriram 
factory case. Therefore, this particular 
p{1int was not rai~ed. The actual fai..:t as of 
now is, if you remember, Sir, the New York 
District Court sometime in 1986 had ruled 

. that jurisdiction to tile this case wotlld be 
in lndia. Accordingly, w~ filed a case 
before the Di~tricl Court in .Bhopal: Whal 
the appell_alc court has done now is to 
remove the two of the conditions whic:;h were 
paH vf the earlier jl1dgement ·by Judge· 
Keenan. The whole implication ·of Lhe 
latest judgemcnl is being studied t,y the 
Govcrnmeht and we are examining whether 

.or not we should go in appeal. The whole 
matter is uriucr c.\amination. 

DR. DATT A SA-MANT ; Sir. it means 
that part Jy the Government ha~ given the 
t:hoiee and you <tre going in appeal. But 
1he 1:eply gi\en i!> totally 'no·, Sir. 

Now considering this vital ;point that so 
much big tragedy has occurreu. in Bhopal 
court aho. there ;itc about 6-7. hearing~. 
The summons i!> issueu one day late. · Some 
day the management appeared. Sir, ] ha\·c 
got all the dcwils . 

.Is it the v. ay ·the Government is going 
to procccu in d1i~ matter '! Therefore. I 
am asking ..i en 1, gorical answer \\hen these 
thOUS<.tlld:O. <'I' YiCtims. some of Whom hau 
al1uidy died, ~ne starving, whether to take 
-;ome sun.:ty bccau~c now they arc <1voicli11g 
this payment: they arc pnssing this re,.ponsi-
bilily on the ~ub,;id iaries. Again they a1·c 
tak-ing th .. · .iudgemen1. Again they arc 
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lighling in bc:tth the courts. So. whether the 
G ove.rnmen·t can say what are the total 
liabilities as per the Go\'crnmcnt: and 
whether the Government will take assets of 
the Carbide in Jndia--in Bombay. also, they 
are having a factory '! What interest will 
the Government take to see take to sec that 
early compensation is paid to the victims '! 
lL b high time that the Government must do 
<;omething: very seriously. 

SHRI R. K. JAICHANDRA SINGF-1 : 
Let the hon. Member spell out what interest 
he will like us lo take. 

As regards part (a' of the question. if 
)'OU read the question properly, the question 
was: 

··Whether it is a fact that Eedcral 
Appellate Court has reversed the Lower 
Court order and given dei;ision on 14th -
January, 1987 that the ca'se of Bhopal 
gas might continue i11 the United States." 

This reversal has not taken place. The 
jurisdic ti~~n condition whi1.:h is the mam 
condition still stands. Two other conditions 
have been removed_ 
jur·isdictiC111 of the 
still stands. 

The condition that the 
court will be in ·India 

As regards the qt1estion wh<1t interest the 
Government w i I I take, the Government is 
tr~ing its best. We h;,ive ·been pursuing this 
ca~e \·ery . \.igoriously in the Bhopa I court 
and there has been no let-up. and the Gove1:n-
ment will do all that it can do. We. have 
appointed a nurnbcf' of lawyers who are 
stationed in Bhopa I. They are . examining 
1he case thoroughly. These arc the positive 
steps hcing t:-iken hy us. 

f Trans lat ion l 

DR. B. L. s+-IAILESH : Mr. Deputy 
Spc;,ikcr. Sir, this case is being delayed in-
ordinately and the affected ·families ·have 
hcen -'>uffering comidcrable hardships. ls 
the Government issonsidcring any measure 
in order to prmidt! relief ·to the affcckd 
fomi lies ·; 

[Lng/is/i] 

SHIH R. K. JAICHANDRA SINGH : 
As rega1ds the rehabilitation <ind n:lid pn;-

gramme, r need a separate notice, because 
the present questiOJl relates to a particular 
case in New YorK. 

[ 1h1J1s/a1 inn J 

SHRl K. N. PRADHAN : Mr. Deputy 
Speaker. Sir, so far as relief programmes for 
the gas victims arc concerned, I would 
~ertainly congratulate the Government for· 
it has done enough in. this regard. But 
out of" the conditions put by Justice Keenan 
in rhis case. one was about jurisdiction, the 
second about the enforcement and the third 
was about the discovery of documents. 
27 month have since passed. You are very 
well aware of" the sluggish manner in which 
the case has prncce<led. Among the three 
conditions put by the Appellate Court two 
have been 1-emo\'ed. If the two sides do 
not come to an agreement in regard to the. 
'discovery of documef.ls' then you can 
imagine what the consequences would be. 
Secondly, if the condition of enforcement is 
scrapped. then whatever judgement there 
might be it would be of little use. In my 
opinion, the Government of India could 
either go in for appea I or keep the case 
11ending in the Bhopal Court. But Union 
Carbide had otlered an out of the court 
settlement 
make offer 

e\ e11 before. Therefore. we can 
for an arbitration. Will the 

Government consider these two points '! 

[ F.111.:lish l 

SHIH R. K. JAICHANDRA SINGH: 
As I sa1J. there were three conditions. Thtt; 
ti rst 1s ahout the consent of both the parties 
the submit to the jurisdidk)n of the courts 
in Jndia. One condition relate~ to the pro-
cess of diseovery. and the other -condition 
was that lhc Union Carbide shall agree to 
satisfy ally judgement rendered again~t it by 
an Indian court. and ir applicable, upheld by 
an appellate court in that country, where 
such judgement and ~iflinnance comport with 
the m i11i111al requirements of due process. 
That means. \vhateverjudgement we have as 
a result or this case in Bhopal, even if it 
goes upto the highest appellate court. that 
would be cnfon:~ablc in the United States. 
This .matter was agitated Upl>n by both the 
parties hcl"orc the appellate court and the 

.appellate court had decided that they would 
delete t\VO clauses in view of the reasons 
given b~ them. I would not go into the 
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details or it. because ll '" mctioncd in the 
judgement itself and rhis has btcome a 
public tjo<.:urnent. 

About the sclt lc1111:nt as to whether we 
have any. negotiations, the only. negotia-
tions. we had \~as when the ·case was with 
Judge Keenan and the· hon. Mei11ber have 
already_ been informed about it. I have said 
on a number of occasions on the 11oor of the 
House that WC have explored the possib.i I ity 
of having a settlement, as· long as the case 
was in Justi<.:e Keenan·s Court. After thal 
wc have not heard ·anything. 

SHRI LAL VIJAY PRATAP SIN€JH: 
Mr. Deputy Speaker. it is now more than 
two years since the Bhopal Gas tragedy 
occurred and there is no sign of the victims 
gettjng any compensation from the Union 
Carbide. Apart from liling the case. in th~ 
Court. what concrete action has been rnk.en 
to prevent the mu ltinationri ls f"rom · hood-
winking the~e victims '! 

SHIU R. K. JA YCi-IANDRA SINGH •· 
w~)uld surely need a ·:separnte notice on this. 

Steps to Increase Export of Public 
Sector goods 

~9J. SHRI Y. S. MAHAJAN: Will 
the Minister nf INDUSTRY he pleascll to 
state : 

(11) the steps suggesled by the Ministry/ 
Bureau of Public Enterprises to increase· 

«x~~orlo; of goods of public sector cMerprises 
to reach the target of ;s. per cent of value gf 
production in the case of engineering enter-
prises as recommended by ~the Kanpur 
Committee: and 

fb) the existing machinery for monill!ring 
progri.::s.s in this rcgar·d and how it is pro-
posed t<'I he strengthened to take follow up 
action so that the public sei;;tor uniis reach 
the target set by 1hc1f1 as early as pol;siblc "! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF 
INDUSTRY <PROF. K. K. TEWAR,Y): 
(a) The :.tcp~ suggested to l'ngineering public 
sector undcnakings under this Ministry to 
in.;;reasc their c>;ports., inter-alia include. 

<;Cltillg lip or C.>,pOrl CC.:llS, dra\\ ing up Jong 
term export plans, periodic review nr export 
pcrrormance and to wo1'k in coordina_tion' 
with sister public sector undertakings for 
increasing project expons. 

(b) E.-.;port pc.:·rforn1ance of these under-
takings is reviewed periodka lly at various 
levels and depending upon the needs of each 
situation. appropriate measures arc taken to 
incrc<tse exports. 

' 
SHRI Y. S. MAHAJAN : The Govern-

ment has ·taken a number of initiatives 
recently to enhance our c-..ports and as a 
result, our . exports have. increased by 17"3 
per cent and the rate of in<.:rcase in iniports 
is curbed to 1 ·4 per cent. But still, the 
nvcra JI situation· i-; not ~ntisfacto1·y. \Ve 
ha'vc lost our reserves . lO the e." tent of 
Rs. 160 crorcs during this c.:u rrcn t year. 
The puhlic _.:ector engine1c•ring units have a 
vi ta I role to play in the intcrnationa I t radt!. 
Their e:\pOrtS should have increased consi-
.derably. May· I know from the hon. 
Minister the .increase ·in exports of the 
cnginccring gO<.ld~ during last ye;~r ? . 

PROF. K. K. TEWARI : Sir. during 
the J.ast two years, Government has taken a 
number of steps to promote exports hoth in . 
engineering anll nqn-enginccring sectors. So 
far as the Department of Puhlic Enterprises 
is concerned, our export durii1g J 984-85 was 
Rs. -3 J I cr·orcs and in J 985-86 there· has been· 
a percc[ltihlc increase in the exrort and the 
ligu res 1 hcmselves speak of the performance. 
During 19.85-86, the tota I export perfor-
mance was Rs . .+4 7 cro~·es. 

SI-HUY. S. MAHAJAN: An important 
irn:asure is taken_ by the Government to give 
cash subsidies for exports. To what extent· 
a·rc these suhsidies pa id to the public sector 
units? 

PROt-. K. K. T.EWARY : ln publi-c 
s.;;ctor. we have taken Cull advant<1ge of cash 
subsidies and other export-promoting facili-
ties that have heen extended by the Govern-
ment. That is why our performance in 
public.: se<.:tor has improved .. 

SHRl A•.TOY BISWAS : The Govern-
ment ts keen 10 increase the production of 
th,;: public sector enterprio;es. H flroduction 




